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{¢) the egtimated expenditure in-
volved in the computerisation of bills
for one cycle inclusive of the fees paid
to the Bombay computer firm, sending
of the data ang DESU personnel to
Bombay and other incidentals involved
in the process;

(d) whether it takes 3 monihs or
8o for bills deposited in the authorised
banks to be credited to a consumer’s
a/c; and

(e) what steps Government propose
to take fo set matters right and afford
necessary relief to the harassed con-
sumers in the capital?

THE MINISTER OF ENERGY AND
COAL (SHRI A. B. A. GHANI KHAN
CHAUDHURY: (a) Yes, Sir.

(b) No, Sir. DESU have reported
that about 10 per cent of the bills pre-
pared on computer hag to be sub-
sequently corrected manually.

(c) DESPU have reported Rs. 1.22
lakhs per month as payment to com-
puter firmn for a complete billing cycle
and that none of DESU officialg is re-
quired to be sent to Bombay for this
purpose. LR

(d) There has been some delay on
the part of the banks in remitting
counter-foils of the bills to Deilhi
Electric Supply Undertaking Central
Cash Collection Office.

" In view of the inconvenience caused
to the consumers, it is proposed to do
away with the scheme of collection of
electricily consumption charges bills
through thw banks, which also accounts
for only 4 to 5 per cent of the total
collection by DESU and to revert to
the original system of collection
though DESU Cash Coliection Centres.

(e) Delhi Electric Supply Under-
taking have been direchted to take ex-
peditious steps for stabilisation of the
computer billing system by ensuring
the co-operation of the staff, and also
making necessary changes in the
Master Data for effecting improvement
in the BRilling system. Steps have
been taken by DESU to attend to
public complaints promptly at their
District Offices.

JULY 15,

1980 Written Answers 64

Take-Over of Sahu Chemicals by
Orissa Cement

*539. KUMARI KAMLA KUMARI:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS pe pleased
to state:

(a) whether the Management of
Sahu-Chemicals of Varanasi (U.P.) is
being taken over by the Management
of Orissa Cement; ang

(b) if so, whether the matter is
under consideration of Government?

THE MINISTER OF LAW, JUSTICE
COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) An applica-
tion has been received from M/s. Orissa
Cement Limiteq seeking Central Gov-
ernment’s approval under sub-section
(4) of Section 23 of the MRTP Act,
1969 to their proposal to take over by
purchase a unit named “Sahu Chemi-
cals & Fertilizers” belonging to M/s.
New Central Jute Mills Compdny
Limited.
(b) Yes, Sir
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Non-Allotment of Gas Connections
after Change of Residence

*546. SHRT ANWAR AHMED: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that on
change of residence from one area to
the other in Delhis the gas connec-
tions to the persoms registered and
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kept on the waiting list for a number
of years, are not given to them;

(b) whether such gas connections
sanctioned in the names of original
applicants are sold in black market.by
the dealers instead of giving them to
persons in waiting list; and

(c) if so, the measures proposed to
be taken to check such malpractices
and to ensure that the persons origi-
nally registered are given connections
even after a change in their residence?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FFERTILIZERS
(SHR1 VEERENDRA PATIL): (a)
No, Sir.

(b) It ig not possible to indicate
whether the dealers indulge in black-
marketing on this account.

(c) According to the present system,
persons registered 'with any dealer
ang kept on the wwaiting list are to
intimate to the said dealer change in
their remidential address and are to be
given connectiong when their turna
materialise. In case such persons do
not get gas connectlions in turns their
caseg are considered for release of
new connection subject to the capa-
bility of the Oil Company for releas-
ing new connections.

Increase in Prices of Industcial
Alcohol

*547. SHRI BALASAHEB VIKHE
PATIL:

SHRI CHANDRABHAN
ATHARE PATIL:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that Bureau
of Industrial Costg and Prices recom-
mended increase in prices of industrial
alcohol in their report submitteg in
March, 1979;

(b) if so, what action hag been
taken on the said recommendation of
the Bureau of Industrial Costs and





